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STATUTORY RESOLUTION RE :
DISAPPROVAL OF THE INCHEK
TYRES LIMITED AND NATIONAL
RUBBER MANUFACTURERS
LIMITED (NATIONALISTION)
ORDINANCE

AND

INCHEK TYRES LIMITED AND
NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATONALISA-

TION) BILL

MR. DEPUTY-SPEAKER : Now we
take up further discussion on the
Statutory Recsolution moved by Prof.
Soif-Ud-Din Soz on 3rd March, 1984
and further consideration of Inchek
Tyres Limited and National Rubber

Manufacturers Limited (Nationalisation)
Bill moved by Shri Pattabhi Rama Rao
on 3rd March, 1984.
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qfy w71 wifee @ 9! 9T @ Al
ATE F1 QU AT gFg 9T TF ATA1 g
AT F7g GLHIT AT 7157 FLHT I
gg AT 8, ATL ggF @AW gl al )
greqa ¥ ag astq fgegeard #1 dAaT
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Yo a3 9L 99 W@ & 9% g0 a%g
g g A1 ey =ufge | Aral
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A7 gar fag g § T wwEd &
ua FEtmeE gaa ¢ foaa ag <@d
g 99 FrerAr w1 FaaT fear srar
g foadl g5z 9 @7 9gq «1ar 2 )
a1 g avF |1 eq1a 347 Tz | 29
TEATFTO FL 1T IfeTT qITTH
AW @ afea ag S qar F9E3f
ATTGT ATAT & TAAT TTF W AT
eqr 91T Fifzr ) § AT H19 @
Fgar g fr fyadr gard FTnwd
ar g eeAIe & g faaar qar qarar
war g #flT sz A 2 Iga qg ¥
FTH 47 39 9 gz I94NT JAF
¥ gF 4% sz wa w1 ArFr fag
a1 2=t fr gzt 500 41 1000 ATEHT
FIH FY 78 ¢ AfqA q0T O 097
aar g faad 1 @ QrEdr 78 aFd
g | fax s9% 92+ F fao oha, F1A7,
qg & aaTAT, 404 g9 ag fggeary
g gw & fau ghwa agrg, am
gifeu, afsa aa w@ g enfas
feafa $ra g1 1 sufgs fegfa a1 S
q8Y, W wHar 97 29 A9 g A7
gEL qYE AIAIL FAWT H qa1 990
star g enfaw feafa &vF adl ¢
afFa foe oY @ gfaomg w4
WY a1 ¥ F ) AT AT HA FET
| ®312 To AT IAWT A1 gH AT &,
gqaz Aiedafss aYr ¥ saar fggra
SATAT SIT0 E7 50 A1E@ H AT gEHAT
&y LI qaT g9 % ¥ eI
ITwl K aga o 3t @ femdar 3w
T gur71 frawen faye ver &)1 zafag
g TR A AT AAAAZAGT &1 AN
qxfwT & M= At Fifzo | fady gagad

FHI F1 FSIFT g a79 frafa #1 29
W ®T BT gt Afq ¥ qadra
AT =T 1fRT |

12.59 hrs

The Lok Sabha then adjourned for
Lunch 1ill Fourteen of ihe Clock

— e

The Lok Sabha then reassembled
afier lunch at five : minutes past
Fourteen of the Clock

11,05 hrs.

[MR. DEPUTY SPEAKER in fhe
Chair.]

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : 4 minutes late.

MR. DEPUTY SPEAKER : Thank

you. I will be punctual hereafter. Don’t
worry.

ot wgqra fag (2f7217) : smeas
WEGT, gW AT FAHT eraq fafys
N7 quad 7a7 AqERFIA faindz &
TEAF 97 fAFITFT @2 gw
g7 72 & f4 a3T F1 a7 9w 219 &
F% fad 9ga wdagew F fao
segiam a1 F7 fzar srar @«
frT g7 T3 |37 | Iq9< faarv Fa
g1 A gHA TUW @rT fogw &
icfras e & faga® w1 9 fear
A% AT 7T A FBAL F URNIFIO FT
faga® aark q197 srar g |

wregafa & 2z ATIRW 14 FIEQ,
1984 T1 14 fFar g1, safs 3q®
JqI-FAT UST ATZ &1 qqT &1 4 q&
gt ardr aqr fowsdr &g @ &9
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FEAIRY F19Y FI9 &1 fa0g F@ gC
fagas =1 quaa faar 41 g
& g sreqRer &1 J9Y XA a7 fang
FIY 20 FAAT T12AT § 1 7T A
g aaqd 41 afvqr &t e §1 oF9
gt F7ar mfzo ) 7z d@gg W@ A
Aateq Heq1 & 97 A13AT AT &
17 qTT F1 /A A= g A7 2T 41,
Al ez afa A1 ag gemEw Sl g
war wifen qr g sy sfwAr sfEa
TidY AY widw (3) A TATF AT
aifzag ¥ gvEIT AT A1T, a1 A1
gafaa 781 201 gz wifeda A
avwIT ggz 41 faram § fau fa4qr
FTA WAL T WFLTIE BAAT AH
arfade ST F7 AAT 20

M afg agdm: Fa0F 2 A
PA I

ofY wrare feg 1 HTT AW E fza
AY arA &, ar gTUIT W a39 H
fafra fagas @ @adl ¢ @F
faa sifedq F19Y F77 A1 AEIT 17T
& |z arEa A afomT A1 a9 "
F1 GTH Fad ATTINNAT FT AT AR
g, wfam i ar Y & ITE0 M
gifeda 14 v w1 faqg w70
=F1fgo |

Iqreqer N, &4 fowdr a7 @
wgr a1 fr g8 Aw & qoafaat &
AT ggi 97 §EIT & T I3 g
T oz afexal g A afaw @
& a7 g9 atg ¥ F1v@ral a1 fawd
FU FCH AFar T FAUTT AT qT-
qrg FAT A1aT § | IAfAC T FHHT

faia #zar § | zafr wedhraszor i
wrAaT 71 47 wear g1 fawsrasd
W25 T71g §1 A& AT 1§ FIIT 74
T mift FF 44 FIT FT TG
STV 731 48 fagas g&i 97«
TEY R | TH 9 AY SAAT F 9w o
TAT ST AR 41, qZ ARf 4 WFT
ST g5 fagi & g, faad ag arg
F @l A afqew =Y 2, o7 var g
=AY At & g fadig swar g
T AVE F A1 0% qar v geirafasy
w1 A2 fgar st wfeo 1 & &1 sgan
¢ FE g 'fzaa Naq 3z 7 gaiga
Afse, Iud tgr grama vfao i
T 3¢ asafy fidr daedr
FIT FIAT N7 AT IGHT AT
S gavifa & feeiw Fwotardr &
T ) 73 fags) a1 6 Fer 97 fE
a gaitufa afeas @iz dfoaa '@y
W 1T AT T JEAT 9T TTT@TAT
q geaatw 770 2 wafau g dEr
F199 aarzd fx s1eaTvw & arg
TR AT 7 F05 97 FrAy gvafy a0y
oT dmr i At fzar sigar g zs
9317 qfeqt T o1 T ITAT AT AWMF 1
TN HRIH &1 31T A1EoqToHTo T Hz-
wrE 470 «17T g g & qenafamy
#1 swafare arfsu aqr afacg §
grzafwad gedlequsd ¥ Idw] uF
qr qa 4 faar sng

# oyt @7 sifaw gaw 9 AT
gu 3831 favy #7ar § a9r weg1a-
AW &1 WIEAAT F7T GAGT TIAT F
g 9FIT @ §F wE g 8 g faT
gz enfedq AT 59 W 4T g@Ng
gt & farg g zafdq eFr 4
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[ stagrer fag]

fadtg var € ST uezYasTor &7
AL TTAT § |

SHRI C.K. NAIR (Quilon) : Mr.
Deputy-Specaker, Sir, while extending
my general support to this picce of
legislation, nationalising the Incheck
Tyres Limited and National Rubber
Manufacturers Limited, I have to utter
a few words of caution and ask a few
questions or clarifications.

These two units were started in
1963 or so and they have been sick
right from the heginning. They started
with a capital of Rs. 3 crores and Rs.
1.30 crores respectively. But by 1970,
in a matter of 5§ or 6 years or so, both
have been inmcurring heavy losses. In
one case, it was Rs. 8.9 crores and in
{ he other case, it was Rs., 4.25 crores.
The spending spree, the wasting spree,
continued and the Government ultimately
took over the managements in April,
1978 and February, 1978. They were
going down the drain on parallel lines. I
want to ask whether any check was
exercised at any time by the Government
or the bank pcople or the financial
institutions who werc lending money
to them about the malfunctioning
of these two units 2 Did they
cxamine their balance-shects to  sce
how their perfromance was. Till the
losses amounted to Rs. 8.9 crores and
Rs. 4.25 crores, no'hing was done. The
taking over of these two units took
over in April, 1978 and Fcbruary,
1978. Within 4 ycars, one company
sustained an
Rs. 25.81 crores and the other company
sustained an accumulated loss of Rs. 17
crores. After the take-over, the Govern-
ment it self appointed the Manager or
somebody who was made in-charge but
they continued the spending spree, the
wasting spree. In one case, they sustain-
ed a loss of Rs. 17 crores in 4 years
and in the other case it was Rs. 14.5

Crores.

Now, what has been thec Government

accumulated loss of

doing all these ycars ? Did they take up
the responsibility at any time ? Did
they ask them how things have been
managed ? Tt is said that some problems
were there. The problems cited are
common to that area. Onc is the chronic
labour trouble in West Bengal. The
other is powcr shortape, again a chronic
problem and, of course, there is news
that the required raw matcrial is to be
imported. These problems could have
been foreseen. But now Rs. 25.81 crores
of loss is sustained in onc case and
Rs. 18.7 crores accumulated loss in the
other case. Government has not done
anything.

I would ask one or two questions.
Has the Jabour situation in West Bengal
improved ? Is it ever going to improve ?
West Bengal is being ruled by a Party
which calls for strikes. The Cabinet
Minister ccremoniously gives a call for
strike. The Chiel Minister himself calls
a meeting of important Ministers and
incuguratcs the strikes. That is the
position in West Bengal. Are they going
to improve the position there ? Is
nationalisation going to improve the
situation there ? How many times the
Minister inaugurated general strikes in
electricity undertakings ?

(Interruptions)

MR. DEPUTY-SPEAKER : Lect
him talk.

SHRI B K. NAIR : What is the
history ?  Ministers ccremoniously
inaugurate strikes and how are you
going to improve the position ?

(Interruptions)

MR. DEPUTY-SPEAKER * You
must have tolerance.

SHRI B. K. NAIR Huas  the
clectricity position improved now ?

(Interruptions))

SHRI B.K. NAIR : They have called
for strikes all the time. They enjoy

strikes.
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My question is are we going on the
right lines. I would ask the Hon.
Minister Shri Pattabhi Rama Rao, are
we going on the right lines by nationalis-
ing these units. It would be better if the
labour situation is improved ond the
power supp'y is improved. Has the
position in regard to availability of raw
materials become better now ? I do not
think.

(Interruptions)

MR. DEPUTY SPEAKER : There
is more voice than thc number of
Mcmbers in the House.

SHRI B.K. NAIR : Therefore, asa
measure of caution, we have been
nationalising. It is time to examine the
entire philosophy of nationalisation of
sick mills. We have been taking over so
many of them. In course of time, the
Government will become a Sanatorium
of sick mills. So many crores of rupees
will continue to be lost. Whal is the
panacea ?

MR. DEPUTY SPEAKELR : Nation-
alisation is to continue in order to
provide jobs to the pcoplc who become
unemployed. It is one of the principles
of nationalisation. As a trade unionist, I
know it.

SHRI B.K. NAIR : In this case
which involves about Rs. 30 crores, the
number of people who got employment
is 4,500.

MR. DEPUTY SPEAKER : The
number is not small.

SHRI B. K. NAIR : Why not send
them some moncy home cvery month,
Rs. 1000/- and be satisfied by that
instead of only 4,500 to be bencfited at
the cost of Rs. 30 crores. If itis a
question of manufacturing products
required by the public, I would ask one
question. The tyre units are not
performing cent per cent production.
Their capacity is under-utilised in many
cases. Some of them  ate going to be

sick. The Appollo tyres in Kerala are
already sick. Why not take them over
now rather than waiting for them to
collapse ?

Why not take remedial action at the
proper time and before the units
collapsc and sink ? Why not your bank
people exercise some caution while
lending money ? Huge amounts of
money are given as loans to these
pcople. There should be some sort of
machinery oversee, As my friend was
saying, these capitalists depend on
government to finance them and ultima-
tely they make them sick deliberately
and they get compensation also. They are
helped in so many ways and whatever
money they get they siphon it off into
their pockets.

I request the Government to examine
the cntire philosophy of taking over
sick units and do some ac:tive thinking
about it.

The Finance Minister, Mr Pranab
Mukherjee says in his Budget speech :

“In order to fulfil our social
commitinents and protect jobs,
Government had to takoe over a
lurge number of sick units and
sustain them through injection of
fresh resources. While some of them
have turned the corner, a  large
number of them continuo to incar
losses. . ..

So nationalisation does not seem to
be a cure as even after nationlisation
thcy continue to be sick and may be
more sick. Then he goes on :

““The time has come to undertake a
careful review of the performance of
sick units in the public sector with

_a view to reducing the drain on our
resources. This the Government
proposes to do. Economic viability
must be the principal test for the
survival of an enterprise.”

I will just add only ane sentence,
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It is only afler nutionalisation or the
nationalised units only are going to be
examined. Bul before nationalisation
also, you arc propping all the time those
units. So at the first sign of sickness in
a unit, the Government should step in
and do something to prevent farther
sickness or chuck out the people then
and there. Then only they will fecl the
pain. Most of these units are run by
business families or groups. So I would
suggest that when you take over a sick
unit, you also take over a healthy unit
of the group so that you may be com-
pensated in running the sick unit and
you know the hecalthy unit in the group
is built out of the money from the sick
unit. Of course, this can be done only
in the case of units run by business
groups. But in such cases at least you
take over a healthy unit just to com-
pensatc you for the losses you are going
to incur or you have already ineurrcd
in the case of sick units.

st S S (BrAIE)
Qg Iqreqe w2, § 39 fagas
F1 gTSIT AAGT TIATE | §AIY IO
faqer & fa=i 7, 97 a1 zq fagas
gz a4 &1 qyar faar g, 47 9%
at =g faw &1 wAd frar 2 &)
&Y favig foar &1 g faAi 9 #a
fg =9 % 7I1aFOr &1l gH
e &7 & wfwqa fag avg @
FeqrRW AT ®7 Tq fa=r a1 [rar aar
2 sgar favig @ & 1 A9H
€T T8 AT A1 FIZAT § —29R
dfaara & g9 qvg &1 grAgra g %
q9 g3 ¥9971 fag-geqg g7 7 A
g, SAFT afgdwa T =7 71 g1, al
agrifgw wszafg Y T wsaqE
2o & fau ity usaY & fau arfedy
Y FT & ®1E o FAA 9T, gFQ

€1 14 ST &1 arfqgrdee &1 afa-
Jwmw Fgl =¥@ vgr 49r1 #grafgw
Tezafa oY ¥ oF sErRT Jrd THE
g a1 ;afaat &, 3F9F Frag @l
A 793 ARITTH fTo, FIFIW
F Fao H od Ay GAuT g7 A #
AT IGAT FIAT FIZAT §— AT
ATHFIY 7 guIagiz ¥ fggra ax
AIATATE | Iq H Tgd4 gq ag <Y
@y g g Hfv ors ot FFE7T Ag
gga § fr f9gq &t gg-ag stafas
gfasgra &, ¥ ag-ag genafaal &
Fad H g T azi uv fag aw@
qAZI] FT WM FAT &, T &9
fadt 7 g1 2391 A2 & | BAIX FE-
farz st gwiwarsy faggrn &
qTE 3=\ T T AM[T & |

FalzgeT W g ATIg qa o
favgrg #var z f& 3w & fagt &
IMT geg &, faaay fr gaozab g,
T g &7 e S g arfs g
QM H 1 FZHEAT H FANT AT &
T TEA §, WIYET  FIEIH I
WIYeT IR0 & AM 72T §, 99 &
AT TFETE &1 §d | q1392 §327 H
ST FTL@A 9 T8 & ar ot weafqar
e 78 &, SAA TANT T & .01
w1, §ILes FIEq 17 UIYee greeq
F T A1 T F72wq qAIH-HIT F fag
A AgF AT et gaH  Faq 9l
At &y fagr strar 2, st arfaal &

Tl T @ |

AT HEIRA, TE@ IAIT FI
6 | UgA WILH HIFIT 7 94
afgFic ¥ fear qr &g aft ¥ 7
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safqar gan fagaow § =« @i

AT 3gF gga Fgi T g faT MR-
qIAT, TIATA AT AFIAT AT ZA
q7E FY HITT-E7dYy I @r g, {59 A
g g A9l Y gfaaat F Faven 7
A L ggA T T ¥ IW ARWA
FYHTT HT WS AT ATANT JATT FA
st & oY srF TgEwA faa o g
FTHTT T qraT F gAFT TASETFIO
%7 fear rm @7 14 G730 #Y qEI-
gera wiezafg &t 7 oggAT Ao
FT A1 wF qifgarde 1 909 99
71 & A7 g@ W A ATAAT 74T & |
¥ oq & qreqy g AEAYT AT S @
%99 gg fqazq wvar |gar & oaa
safF g7 177 &afqai F1 UFA-
FIOT N AGTE M7 AIFITF ZA H
F o qf &, a1 Agi 97 Feq@T A
FZIET &7 AT T ZTAYE AT g@-
gfaar 241, 9z gvFr 1 faearq
grf g zafaw Fu sqadw d fe
gzt 97 arz ¥ FfHA40 F A3 F
angeaa fao s arfs a9z &1
IFHRTA Z1 dF | gigAE GFZLH T
wrfaal gAd &, ITH AAZA &N
gH72Y, aiAg A1 NArse v § I8
aigATIAT 21T 8 AT gTHRIN fagao
¥ Sl gFEY Iady 2, ofsaw g3 A
ST ROHY GGAr g, 99 H H gHAdr g
A% §rg SAIIT AT IR AN &rar
o gafao & oqdY 1T F SATET
AEA-AIS T A 3% Fad g fqasq
AT g o 2AH UH A% AFKAL
WS stre, SifE waAg F1 s @
T eI F1 WY az10 T Fafaay

g AT & qia Al ATIAITSA

grat arg & &t S IT AT wgor gav
Frar g, ga g1 favara § fw wedha-
FYO7 g4 d q1F, 3@ dALE KT I
TE1 gHY 1 gt 97 6 AT AT
FIT F7d § | 39 & qfeqre Ay f
gy a¥g & ga-gfam N wga
faeredY ot Q& qra ATgEqrAr Ag
grir | ga@d @rg @Y g Al &)
FRal #, 9 T FIAATT AT FT A
JgT FIA 9, ITH FF FHY qrqd
AT FIFIT TT TTB A1 AT QY |

¥ gazarg fx av#re W feag @&
TESGAT B AT ITHAFT FITA |

T oweAl F oarg A AT A0q
qareq 7471 § oY g3 ga fagas
FT g3 & qugd 6371 § |

THE MINISTER OF STATE IN
THE® MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : Mr.
Deputy-Speaker, Sir, on this Bill, many
hon. Members have spoken the other
day and to-day ualso.

I thank all the hon. Members for
supporting the Bill and offering valuable
suggestions. Some Members have sought
clarifications. Before I deal with them,
let me give general background for
the nationalisation of Inchek Tyres and
National Rubber Manufacturers and
Salient features of the Bill.

The Inchek Tyres Limited located
at Calcutta is mapufcturing automobile
tyres and tubes since 1963. National
Rubber Manufacturers Limited, which
has one unit at Tangra and another at
Kalyani in West Bengal, is manufactur-
ing various industrial rubber products
likc conveyor belts, V-belts, transmission
belts, hoses etc: Management of these
units was taken over under the
Industries (Dcvelorment and Regulation)
Act, 1951 during 1977-78. A commop
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Board of Management was managing
the underiakings. However, operational
results of the undertakings continued to
be unfavourable even after the take-
over of management. Large investments
were rcquired for rehabilitation, replace-
ment and modernisation of the units,
which could not be provided without a
decision being taken on the future
disposition of thc undcrtakings.

Various alternatives for final disposi-
tion of the undertakings were examined
by the Government in light of the
policy guidelines om sick industries.
Nationalisation was considered as the
only acceptable and fcasible alternative,

A detailed cxamination of the
viability of the wuodertaking by an
Expert Committee has brought out that
it would be possible to make the
undertaking viable by renovation of the
existing plants and  machinery,
modernisation of the production facilities
in stages and by suitable change in
the product-mix.

Nationalisation was considered to be
in public interest taking into account
the fact that the wundertakings wecre
capable of manufacluring priority
industrial products and employ nearly
4500 pcrsons. There was some delay in
finalising the proposals due to doubts in
rogard to the size of the workforce that
the undertakings could support.
However based on an agreement with
the workers about re-deployment of
work force in diffcrent units and
divisions according to the overall need
of the integrated undertaking to be
established and other relevant issues, a
decision was finally taken to nationalise
the undcrtaking.

The Bill provides for the acquisition
of the undertakings by payment of com-
pensation of Rs. 4.90 crores to the
Companies.

SHRIINDRAJIT GUPTA (Basirhat):
We asked how this amount was calcula-
¢¢d. Rs. 5 crores is to be voted by us.

He says, it will be disbursed. But how
is it calculated ?

SHRI PATTABHI RAMA RAO :
You arc not a person who comes to
hasly conclusions. I am coming point

by point. 1 will meet your point
presently.

MR. DEPUTY SPEAKER : How
this Rs. 4.90 crore is arrived at ? That
he will let you know. Let us now hear
him.

SHRI INDRAJIT GUPTA :Iam

helping him  because he has come new
to this.

SHRI PATTABHI RAMA RAO : 1
was once a Minister for Industry. I
know the subject. You need not have
any doubts about it.

A Commissioner of Payments will
be appointed to disburse the compensa-
tion as per the priorities indicated in
the Second Schedule of the Bill. Dues of
the workers, including statutory dues,
relating to the pre-takeover and post-
takcover period of mingement under the
IDR Act have been given the top
priority.

MR. DEPUTY SPEAKER : For
compersation to the workers top most
priotity is given.

SHRI PATTABHI RAMA RAO:
Second priority has been given to the
principal amounts of loans obtained by
the undertakings during the post-
tukcover management period. The
Government proposes to assume undis-
charged liabilities in respect of loans
given by Bunks and financial institutions
during the post-takeover period, as also
the principal amounts ol loans given at
the behest of the Government during
the pre-takeover management period and
simple interest on such loans. Liabilities
arising from materials supplied to the
undertakings during the post takeover
management period will be assumed by
the Government company.
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Renovation and Rchabilitation
scheme will be implemented in two
phases. The estimated cost of imple-
menting the first phase is about Rs.
9.29 crores during the first 12 month.
Further investments will be scrutinised
beforc funds are released for the pur-
pose.

On promu!gation of the Ordinance
thc undertakings were temporaily vested
in Andrew Yule and Co. Ltd. Calcutta.
A new company in the name of Tyre
Corporation of India Limited has since
been incorporated and the undertakings
have been transferred to this company
on 5th March, 1984. The new company
is being geared up to re-start production
in the underiakings and to implement
the revival and rebahilitation scheme.

Now I will come to the valuable
points and suggestions made by the
Hon’'ble Members. I am happy to note
that all the Members have supported
Government decision to nationalise the
undertakings. I an thankful to them.
Shri T.R. Shamanna and two or three
other Members have asked why the
Ordinance was issucd by passing the
norma! way of bringing up the proposals
of nationalisation before the House. I
have already laid on the Table of the
House¢ a statement explaining the
circumstances under which promulgation
of the Ordinance becumc necessary. I
may restate, cven at the cost of repeat-
ing, that the undertakings were facing a
financial crisis as the banks and financial
institutions found it no longer possible
to finance the losses. They wero reluc-
tant even to relecase funds for payment
of wages, salaries and other statutory
dues. Moreover, any delay in acquisi-
tion would have resulted into additional
unproductive burden on the public
exchequer for financing payment of
wages and salaries and other essential
expenses without taking any step for
restarting production.

Prof. Saifuddin Soz and Shri Indrajit
Gupta referred to considerable dealy in
nationalisation of the undertakings.

They were of the view that the under-
takings could have been nationalised
soon afler take over of management in
1977-78. I may point out that accord-
ing to the then policy, the take-over of
management of undertaking under the
provisions of the IDR Act was not
linked with its nationalisation. Imme-
diately after management of Inchek
Tyres and National Rubber Manufac-
turers was teken over, management and
finance were provided to rostore produc-
tion. Efforts were thercafter called
upon to make diagnostic study to
establish viability and to prepare revival
scheme. Consultants were appointed.
IDBI] and IRCI also undertook studies,
When revised policy guidelines were
announced in 1931, various alternatives
for final disposition of the undertakings
wore examined. The guidelines also lay
down the criteria to be satisfied before
a decision can be taken in favour of
nationalisation of a unit. There were
some doubts whether the units could be
revived in a reasonable period of time
specially taking into account the cxces-
sive work force and the terms and con-
ditions on which they were employed. A
series of negotiations had to be carricd
out with various worker’s unions of the
undertakings. A tripartite agrecment
between the workers, management and
tne State Government was signed to
10-2-1984. The Ordinance was pro-
mulgated immediately therecafter on
14-2-1984.

Prof. Soz also referred to Clause
21 (2) of the Bill which requires the
Commissioner of Payments to give not
less than 14 days’ notice through
advertisement in newspapers to the
craditors to file their claim. The Hon.
Member suggested that the Com-
missioner should write to individual
creditors rather than jssue on advertise-
ments calling for claim. I fully share
the concern of the Hon’ble Member
about the inconvenence that would be
caused to the creditors. Unfortunately,
however, the Commissioner of Payments
will not have complete particulars about
the creditors who are likely to file claim
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with him. He can have a list of creditors
and their addresses only after claims
have been filed with him. He will have
no means of corresponding with the
creditors before collecting their names
and addresses by issuing an advertise-
ment.

Shri Mohammed Ismail has referrcd
to non-implementation of the agreement
with the workers and consequent
hardship to them. I may clarify that the
agrecment with the workers is cffective
only from the date of nationalisation.
As I have alrcady stated, a nsw com-
pany namely Tyre Corporation of India
Ltd. has just becn incorporated and will
now take neccessary steps for implemen-
tation of the agreement. In the
meanwhile, the jobs of the workers are
fully secured and thcy are now the
employces of Tyre Corporation of India
Ltd. without any break in service. There
may be some dislocations and delays io
payment of wages and silaries for a
month or two. But this cannot perhaps
bo helped during the transitional period-
Nevertheless, all efforts would be made
that there is little delay in this respect
as possible.

Shri Mohammed Ismail as well as
Shri Indrajit Gupta referred to general
policy on takeover of sick units as well
as on denotification, of taken-over units,
Reference was made in this connection
to a number of specific cases of sick
units. It was stated that while some of
the units are being closed, some other
units are only partially in production.
They wanted a clear cnunciation of
Government policy in this regard. In
this connection, I would like to invite
the attention of the hon. Members to
the detailed policy guidelines that were
announced by the Government in
October, 1981. A number of questions
bave been answered on the floor of the
House giving details of the policy
guidelines.

In putshell, the Ministries concerned

in the Central Government have to tako
necessary responsibility for prevention
and remedial action in relation to indus-
trial sickness. The banks and financial
institutions, who are in constant touch
with their assisted units also monitor
the health of the individual units assist-
¢d by them so as to take timely correc-
tive action to prevent incipient sickncss.
They also initiate necessary corrective
action for sick units on the basis of a
diagnostic study. It is only when they
come to the conclusion that their efforts
arc not likely to revive a unit, and
decide to deal with their outstanding
dues to any unit in accordance with the
normal banking procedures, that they
report the matter to the Central
Government  who  examine whether the
unit should be nationalised or whether
any other alternative solution to revive
the unit is available, before the banks
take the legal action to recover their
ducs. This being the policy regarding
the units managed under the IDR  Act,
their future disposition is to be decided
and various alternatives are to be
examined in dctail in each case. Where
none of the alternatives is feasible, there
is no altcrnative but to discontinue
Government muanagement of such -uait
and allow such units to close down.

The Members will agree that where
it has not been possible to revive opera-
tions of a unit inspitc of managerial
and financial support given by the
Government, banks and financial
institu'ions, and wherc the past
cxperience suggests that basic viability
of the unit is in doubt, no public
purpose would be served in either con-
tinuing Government management of such
units, or their nationalisation.

Shri Indrajit Gupta wanted to know
the basis on which the amount of com-
pensation has been worked out. The
compensatioa i8 related to value of
asscts that are acquired. Asse's are
normally acguircd without any liabilities,
Where certain liabilities are also taken
over along with asscts, adjustment is
paturally made in the amount of com-
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pensation. In the present case, the
Clause 3 (2) provides that liabilities of
material supplied to the undertakings
during the post-management take-ovcr
period will continue to be the liability
of the Central Government or the
Government company. The compensa-
tion was, therefore, determined after
taking into account continuation of
these liabilities.

Shri Indrajit Gupta also enquired
about the manner in which the under-
taking will be managed and if Governe
aent’s policy in regud to  workers’
participation in management will be
reflected in the man:igement pattern. As
I have alrcady explained, we have set
up Tyre Corporation of India Ltd. to
manage thesc undertakings. Government
want really a scund management to 1un
the new company, and workers’ support
and cooperation would be a pre-requisite
for revival and rchabilitation of the
undcrtakings. Shri Gupta also wantcd to
know if the salaries have been paid.
Hon. Members will be glad to know
that the wages and salaries upto January
1984 were disbursed.

SHRI INDRAJIT GUPTA : It is
March now.

MR. DEPUTY SPEAKER : The
salary for Fcbruary has got to be paid
in March.

SHRI INDRAJIT GUPTA : Do you
expect workers’ cooperation without
their participation in management ?

SHRI PATTABHI RAMA RAO : It
cannot be said now. It depends on how
workers’ performance turns out.

Shri N. Selvaraju raised a number
of issues concerning the policy rcgard-
ing tyre industry and made a number of
uscful suggestions. They were mostly
connected with his own State. He being
a DMK member, he was criticizing some
of the policies of the State Government
like those on sales tax etc., about which
we are not concerned.

As these are not direcily related to

the nationalisation of Inchek. Tyres
Ltd. and National Rubbcr Manufacturers
Ltd. I will not take the time of the
Housesby explaining the Government’s
view in this regard. The suggestions
made bv the hon. Member will, no
doubt, be taken into by the Government
as and when the relevant issues are
taken up.

Subscquently  also, some hon.
Members have spoken to-day. To them
also, I would say that their suggestions
will be tuken note of.

Having clarificd various points
raised by the Hon. Members, T now
rcquest Prof. Saifuddin Soz to withdraw
his rcsolution, and beg to move that the
Inchek Tyres Ltd. end National Rubber
Manufacturers Ltd. Nationalization
Bill, 1984 be passed.

MR. DEPUTY SPEAKER : Now
Prof. Soz. Please be brief.

PROF. SAIFUDDIN SOZ
(Baramulla) : The Hon Minister gave a
very long, detailed and comprehcnsive
reply to the points raised by Hon
Mcmbers during the discussions that
were held. But when I moved this
resolution on 3rd March, I had said—
and I think it must go on rccord—that I
stood for nationalization, but that with
the procedure adopted by the Govern-
ment 1 had a strong difference of
opinion. And when the Hon. Minister
now spoke about certain important
porints.

He mentioned about the objections
raiscd by several Hon. Members includ-
ing myself regarding no need for this
Ordinance. He has mentioned in his
written statement that since Parliament
was not in session therefore  this
Ordinance was promulgated. You know
that the government sought promulga-
tion of the Ordinance on the 14th
February, 1984 and the Parliament was
(o mect on the 23rd Fcbruary, 1984,

MR. DEPUTY SPEAKER : He has
also explained the reasons.
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PROF. SAIFUDDIN SOZ : I will
not say that they have breught Parlia-
ment into contcmpt, but I feel that the
Parliament’s prestige has been impaired
by this action. I do not fecl “convinced
by that argument that the Parliament
was not in session, There were only 8
days left for Parliament to n.cet. You
could wait.

¢“HRI PATTABHI RAMA RAO:
They will losc further becayse formerly
they werc under hardship.

PROF. SAIFUDDIN SOZ : Both
these companics remained sick units.
1t was in 1972 that the chcemical
workers’ federation came forward and
pressed for the nationalisation ; they
d'd not do it. So, all these years, both
the companies remained under govern-
mecnt control. During this period, the
workers lived in a kind of mental
angu’sh, For that, thcre can be no com-
peusation. The Hon. Minister comces
forward with a principle of compcnsa-
tion which is very laudable. I admit it.
But thcy have given the Commissioner
trcemendous powers ; he will act only
according to his whims. For instance,
he gives time for filing claims, but when
he hus to get proof for them, he does
not decide the date when he will ask
for that proof ; he docs not decide the
datec when he will advertisc.

SHRI PATTABHI RAMA RAO:
He is given all the details. We will look
into them.

PROF. SAIFUDDIN SOZ : He has
come forward to say that workers’ claims
will be settled on a priority basis. I
agrce that this is a very good point.
But he has rot risen to the occasion by
the suggestions madec by esteemed
colleague ; Shri Indrajit Gupta and Mr.
Mohammed Ismail that they should
provide for the principle of compensation
etc. There will be a Commissioner. They
will run those companies. 1 do not
know how. But, ultimately, the workers
are going to be a casuality ; they have
not invited the workers to participate in
the management. The Hon, Minister is

an elderly colleague. If he were a young
Minister, I would have said he has
made a silly remark by saying that he
will watch the behaviour of the workers
which will not be tolerated in a
democratic country like ours.

SHRI PATTABHI RAMA RAO :1
did not sayn that. I said, it depends
upon the way in which they conduct
themselves. I did not say anything
about their behaviour.

PROF. SAIFUDDIN SOZ : You
said you will watch the workers and
scck their cooperation. It is a matter of
their life and dcath. The Hon. Minister
of Labour has said that you will have
their  cocperation based on their
participation in the management of an
industry. From the very beginning, the
workers  should  participate in  the
management. I stand for nationaliation.
Since this is a wreng procedure, with
heavy heart I suy that I will not
withdraw this statutory recolution.

MR. DEPUTY SPEAKER : Now I
shall put Statutory Resolution moved
by Shri Soz to the vote of the House.
The question is :

“This Hcuse disupproves of the
Inchek Tyres Limited and National
Rubber Manufacturcrs Limited
(Nationalisation) Ordinance, 1984
(Ordinance  No. 4  of 1984)
promulgated by the President on the
14th February, 1984.”

The motion vwas negatived.

MR. DEPUTY SPEAKER : The
question is :

“That the Bill to provide for
acquisition and transfer of the
undertakings of the Inchek Tyres
Limitcd and the National = ubber
Manufacturers Limited, with a view
to securing the proper management
of such undertakings so as to
subserve the interests of the general
public by ensuring the continued
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manufacture, production and
distribution of tyres, tubes and other
rubber goods which are ecssential to
the necds of the economy of thc
country and for matters connected
therewith or incidenfal thercto, be
taken into consideration.”

The motion was adopted.

—_—

MR. DEPUTY SPEAKER : The
House will now take up cluusc-by=
clause consideration of the Bill. The
question is :

“That Clauses 2 to 33 stand
part of the Bill”

The motion was adopted.

Clauses 2 to 33 were added 10 1he Bill.

The First Schedule, and the
Second Schedule were
added to the Bill.

MR. DEPUTY SPEAKER : The
question is :

“That Clause 1, the Enacting
Formula, the Preamble and the Title
stand part of the Bill.”

The Matica was adopted.,

Clause I, the Enacting Formula: the
Preamble and the Title were added
to the Bill.

THE MINISTER OF STATE IN
TIHHE MINISTAY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): I
beg to move @

“That the Bill be passed.”

‘MR. DEPUTY SPEAKER : Motion
moved :

That the Bill be passed.”

MR. DEPUTY SPEAKER : There
are four Hon. Mcmbers. Each one will
take not morc than on¢ minute, Shri
Halder. Only new points may be
mentioned. The points already madc
shoyld not be repeated.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : The Minister in
his reply has stated that there is some
delay. I would like to say that there
was no need for this Ordinance and I
would remind you one thing, that Lok
Manya Tilak said, that “‘what Bengal
thinks today the rest of India will think
tomorrow.”” We four oppositc M.P’s. of
Bengal, Shii Indrajit Gupta, Shri Samar
Mukherjeo, Shri Mohammed Ismail and
myself were pressing the Industries
Minister for last four years that this
company should be nationalised and the
employees also, unitedly were pressing
for nationalisation, and thecy have come
forward with all cooperation for the
improvement of this concern. So, the
Minister should thank the employees
and the officers, for they were pressing
for nationalisation and he has said that
for rchabilitation of the employees, it
may take some time, that it would be
taken up in two phases. For the first
phase an amount of Rs. 9 crores. So,
the participation of the workers in the
management is also to be eusnred.

MR. DEPUTY-SPEAKER : That
the workers will fight and get it done.

SHRI KRISHNA CHANDRA
HALDER : They are now forming a
Tyre Corporation of India. Previously
the rubber industry was moaopolised by
the private concerns, and the Tyre
Corporation which will come into being
from the 5th of March, will take care
of this industry now. I want to say that
the Government should follow the
principle that when a public sector
undertaking is producing rubber the
Government should place orders on this
public sector undertaking so that it can
prospct and come forward.

MR. DEPUTY SPEAKER : Plcase
conclude now.

SITRI KRISHNA CHANDRA
HALDER : I want to say another point.
After nationalisation you should adopt
a policy that you have to sanction

' proper funds so that the company can
be modernised, [ am citing onc example.
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Burns Refraciories Company had two
units one in Raniganj and the other in
Durgapur in my constituency. It has
been nationalised some six or seven
years ago. But they have not allocated
funds for modernisation and for
technological improvement. What hap-
pencd is, the company has becomc a
junk. A npationalised public sector
industry should not declare a lock-out.
As they have now declared a lock out in
Durgapnr unit of Burns Co. Ltd and five
to six hundred wokers are suffering. I
would rcquest the Hon. Minister to
lift the lock out from Durgapur unit of
Burns Refractries and help the
workers. We have been pressing for it
for a long time. He should also take
steps for the modernisation of the com-
pany also.

MR. DEPUTY SPEAKER : You
conclude now. Shri Harikesh Bahadur.

SHRI KRISHNA CHANDRA
HALDER : I must request the Govern-
ment that they should take the workers
in the management and the Managing
Board and the Board of Chairman
should be appointed after discussion
with the workers and employees.

st TiIREar mrest  (TEAT)
IUTeqET HEIET, 5F9F 21794 fAo AT
qwae vag dAFIwed fao, FAFA
FT TISAFFE F7R A1 fava & ax
gTFIT 7 g=u1 &9 fFar 2 oar
F7971 ggfay @ & a7 fH 7 Ay
Tq¥ Ieqred Teafaai #1 91T g T@r
gr | TFaF ey fde & 31 wAIH,
1982 aF 25 TT 8] A1@ TIT T
fwaw 7ag aa%Favd fqe w118
0T 74 ATE TIT F 1T Q|

= YAt Frafaat a1 grer gafad
9gAT 981 ] fF A7 & weawgay 4

TAFN g Y AT @Y gww &7 faar
ar a1 fwat gar sAm ¥ v faar
T 1Al F AT IFIT T JiT FT I9
F fazg @ey  Fdardy & s
ifg? 1 93 g@ & fa var @90 &
IATT IqF FHAY, 3IT A qT AT
2qq U7 T4 F ITAFATA AT qaA
g gfoa Fat & far 3w Y
Frafaal & arfast #1 F9m 330.40
arE T 159.64 dqT@ TIA AT
guraar fear A1 7TEr &1 gAAT A
A8Y, A & gfafvags gas afast #1
50-50 zATT ®TT YT fE¥ qray )
garas &t vifg w1 Fa qF qaqE
a8 ¥T fagr sran, F7 aF 3R 4
gfawma & feara & gz 4 wifor o &
Sty | & T oqrFgTT T a%a fgaa
FLIETE

TgA-Z1AF AT T 3T FOfAa)
T afafgr wrav.esia AT TAFT
grrfagt ot § faaw aifat saaw
gertafa & 1 o werfaar o 2 e
zgdl & weal ¥ Ffg FT &0 qa4r
FYAZT TEA | AT ATZT AG ZA F
wen AgT faar sAr g fyawr ara
qIgAT FATT AT, q41, TR,
srifg 9% 924 a1 1 A1 ISIAT
qedT § | 1A 41 & geay v gfg
g 47T IAF AATT F3ET AT AT
frgraY #1 o garfag 73 § 1 IIT-
grorg fagre & gear foa & wgar 4
gt F92T HADY AT EWATTET AT
gaaq a1 A1 AT Ferg Ag
T | TATTET qET 33T 417 219
¥ argr gg WYa o ag F1vEnr
HFET ¥ ST AT @12 |
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ErgT-ga F  IIWrEqEt )
fafesra g9 @ @146 gfas g0 37 o7
W g gEg IE Adl faadf o AR
AT FT FISATL A T & | FALT®T
gal, agl a3 & Afgsl ¥ o9
AGFAIT § | Ad: gLHFIT A qiT
gt fF ag g3 aral A1 a7 earw o
g arfF sg stAar 9z feanfaa 9 @
A1 T GF 18 IF7-2q9  gE
g 9T HrAAT & qra fya GF

SHRI HARIKESH BAHADUR
(Gorakhpur) : Nationalisation of this
Company is a welcome measure. But I
criticise the Government on a different
point that this work should have bcen
done earlier. But they are doing it

so late.

So far as workers’ participation is
concerned, that must be done. Govern-
ment must think of workers’ welfarce.
Therefore, I strongly demand that
workers participation in the manage-
mant must be there.

Import of raw rubber is a very
dangerous policy. On imported rubber
customs duty has also bcen reduced.
This is going to do basic harm to the
indigonous rubber growers, specially
from Kerala. That is why I want that
this kind of a thing must be stopped and
indigenous production of rubber must

be encouraged.

So far as the appointment of the
Commissioner for compensation is con-
cerned 1 would liko to say one thing that
the Commissioner has been given wide
powers. He should not have been given
so much power. At the samo time, the
time limit should have becn specified to
settle the claims which has perhaps not
been done in the Bill and, therefore, I
would suggest to the Hon. Minister that
if he can do something in this mattcr,
he should t1y to do it.

PHALGUNA 18, 1905 (SAKA) Disapp. of Preven. 102

tion of Damage to Pub. Property Ord.
and Prevention of Damage to Public
Property Bill

I would like to criticise the Govern-
ment  for giving Rs. five crores as
compensation to the mill owners. This
also is a vory bad step which has bcen
taken by the Government.

Finally, I would again rcquset the
Hon. Minister™ Jthat he must cosure the
participation of workers in the
management. '

SHRI PATTABHI RAMA RAO :
Sir, [ have noted all that the Hon.,
Members have said.

MR. DEPUTY SPEAKER : The
question is :

“That the Bill be passed.”

The motion was adopted.

—— —— —

15.06 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF THE PREVEN-
TION OF DAMAGE TO PUBLIC
PROPERTY ORDINANCE

AND

PREVENTION OF DAMAGE TO
PUBLIC PROPERTY BILL

MR. DEPUTY SPEAKER : Now
we take up items No. 8 and 9. These
two itcms are taken together regarding
Statutory Resolution and also the Bill
for consideration and passing by Shri
Venkatasubbaiah, Dr. Subramaniam
Swamy absent, Shri Suraj Bhan absent,
Shri N. K. Shejwalkar.

SHRI N. K. SHEJWALKAR
(Gwalior) : Sir, I leave it to Mr. Jatiya

to open it.

MR. DEPUTY SPEAKER : That is
all right but we must call the names
according to priority. Shri Indrajit
Gupta absent, Shri K. A. Rajan absent,
Shrimati Geeta  Mukherjee absent.
Now Mr. Satyanarayan Jatiya. I must



